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INTRODUcnON 
I, the Chairman of the Public Accounts Committee, as authorised by the 

Committee, do present on their behalf this Fortieth Report on Action 
Taken by Government on the recommendations of the Public Accounts 
Committee contained in their 166tb Report (8tb Lok Sabha) relatina to 
working of Land and Development Office. 

2. In this Report, the Committee have observed tbat the Ministry have 
failed to justify the decision of NOMC to invite tenders for allotment of 
land at Barakbamba Road for construction of a botel in June, 1976 before 
the land was allotted to it by the Ministry of Urban Development. In the 
opinion of tbe Committee, tbe eventual Iitiption between NOMC and 
Mis. Delhi Automobiles Pvt. Ltd. could have been avoided, if NOMC bad 
waited till the receipt of the formal letter of allotment of the land, wberein 
it was stipulated that the lessee would not directly or indirectly transfer, 
assign, encumber. let or sublet possession of land. Subsequent to cancella-
tion of the allotment in March. 1978 when NDMC had expressed its 
inability to construct and run the hotel itself, according to tbe Committee 
the Ministry have succumbed to the pressure apparently applied by the 
Delhi Administration and Asian Games Steering Committee in becomina a 
party to the out of Court Settlement with MIs. Delhi Automobiles (P) 
Ltd. in disregard of the legal opinion available with them, which only 
helped the private party in grabbina the .Iand in the name of Asiad. The 
Committee have expressed their strong displeasure over the conduct of 
both the Ministry and the NOMC in this deal which only benefited the 
private party. 

3. The Committee have also found that in respect of Bharat Hotel and 
Meridien Hotel, the substantial deviations in building plans have been 
compounded by charging RI. 20 lakhs and S lakhs respectively. The 
Committee have expressed their surprise that deviations which result in 
substantial modifications of the basic objective for wbich land was given 
can be considered as compoundable witb sucb meagre penalties. They bave 
urged upon the Ministry that tbe question of adequacy of penalties 
imposed in both these cases should be reviewed and remedial steps taken 
urgently. 
4. The Committee bave been furtber surprised to find that there are no 

nOrms either in the building by-laws or in the master/zonal plan reJUla-
tions so as to specify as to bow much percentage of commercial area like 
shops and offices etc. can be permitted in a hotel complex. The Committee 
have felt that Bharat and Meridien Hoteliers have taken advantage of this 
lacunae and utilised substantial area in the hotels for commercial purpose. 
The Committee have desired that suitable JUidelines prescribina the 
optimum area which can be used for commercial purposes should be 
framed and circulated to all those concerned. 



(vi) 

S. The Repon was considered and adopted by the Committee at their 
sittinl on 19 November. 1992. Minutes of the sittina form Pan II of the 
Report. 

6. For facility of reference and convenience. the observationslrecom-
mendations of the Committee have been printed in thick type in the body 
of the Repon and have also been reproduced in a consolidated form in 
Appendix to the Repon. 

7. The Committee place on record their appreciation of the assistance 
rendered to them in the matter by the Office of the ComptroUer and 
Auditor General of India. 

NEW DELHI; 

2 December, 1992 

11 Agr.yalUl, 1914 (Saka) 

ATAL BIHARI V AJPA VEE 
Clulirmllll, 

Public AccolUlts Committee. 



CHAPTER I 
REPORT 

This Report of the Committee deals with action taken by Government 
on the Committee's recommendations contained in their 166tb Report (8th 
Lok Sabha) on Working of Land and Development Office. 

2. 166th Report of the Committee contained 16 observations/recommen-
dations. Action Taken Notes have been received from tbe Government in 
respect of aU the observations/recommendations. These have been broadly 
categorised as under: 

(i) ObservationslRecommendations which bave been accepted by 
Government; 
SI. Nos. I, 2, 3, 8, 13, 14 and 15. 

(ii) ObservationsIRecommendations which the Committee do not desire 
to pursue in the light of the replies received from Government; 
SI. Nos. S, 6 and 7. 

(iii) ObservationsIRecommendations replies to which have not been 
accepted by the Committee and which require reiteration; 
SI. Nos. 4, 10, 11. 12 and 16. 

(iv) ObservationslRecommendations in respect of which Government 
have furnished interim replies; 
SI. No.9. 

3. The COIIUIIIttee espeet that ftDal reply 10 the Obsenatlon/Reeommea-
dation III nspect of whlch ooIy interim reply bas 10 far been rurnlsbed wm 
be made available expeditiously after pttilll the same vetted by Audit. 

Allotment 0/ Land lor Asiad Hotels 

(SI. No.4-Para No. 17) 
4. Commenting on the hasty decision of the NDMe in inviting restricted 

tenders for allotment of the land at Barakbamba Road for construction 
of a hotel in June, '1976, even before the land was allotted to it by the 
Ministry, tbe Committee had observed, as under: 

"The Committee fmd that the NDMC had invited restricted tenders 
for allotment of the land at Barakhamba Road for construction of a 
hotel in June, 1976 even before the land was aUotted to it by the 
Ministry for the purpose. As this fact cannot be outside the 
knowledge of the Ministry and NOMe could not have gone ahead 
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with its advertisement without some sort of a commitment either in 
writing or during discussions with Government, tbe Committe con-
sider it odd that the aUotment of land wu made in March, 1977 for 
construction of a hotel without taking note of the factual posiJion and 
making provision for the NOMC to lease the land to the party wbose 
offcr had been accepted. Wbat is more surprising to tbe Committee is 
tbat the Ministry did not agree to the request even wben the 
intention was made clear and cancelled the allotment in Marcb, 1978 
without assigning any reason. The consequential delays in reallotment 
for over 2 years are entirely tbe creation of tbe Ministry for which 
they cannot escape responsibility. The Committee consider it impera-
tive that all concerned" wings be it tbe Ministry, the DDA or NDMC 
ought to function in coordination and unison and the collective 
responsibility as well as accountability for the consequences of failure 
to act in a coordinated way must be realised." 

S. In their reply the Ministry of Urban Development have stated as 
under: 

"Though the fonnal allotment letter for allotment of land measuring 
about 6.0485 acres for construction of a five star hotel in the city 
centre complex at Barakhamba Road was conveyed to NOMe by 
L&DO on 7.3.1977, a decision was taken as far back as November, 
1973 to allot land measuring 30 acres in Barakhamba Road (the area 
bounded by School Lane and Fire Brigade Lane for development in a 
integrated manner as a city centre). The NOMe was identified as the 
agency for developing this area and they accepted this offer in 1974 
intaclf. However, neither the arrangement was formalised by issue of 
an allotment letter nor the site was handed over to NOMe. 

The NOMe has reported tbat the action for licensing of the said 
site was taken up so as not to lose any time for its immediate 
licensing on its allotment to the NOMC and as such offers were 
invited from various hoteliers in June, 1976 pending issue of fonnal 
allotment letter from the Government. Limited tenders were invited 
keeping in view the financial soundness, resources, management 
capability and expertise of the parties because the hotel project of 
five star category is of specialised nature. 

In pursuance of the allotment dated the March 1.. 1977 agreement 
was to be executed by the lessor with the leaaec. The lease agreement 
in the usual profonna was sent to tbe NOMe. One 01 tbe clause of 
the agreement provide that the lessee will n~ directly or indirectly 
transfer, assign, encumber, let or sublet the possession of the land. 
The NOMe did not execute the agreement but wanted that this 
clause should be deleted which was not agreed to by the Government 
and allotment was cancelled on 8.3.1978. 
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This site was subject matter of litigation between NOMC and Mis. 
Delhi Automobile Pvt. Ltd. and the Government of India was also 
made a party to the proceedings in Delhi high Court. On the 
recommendation of the Lt. Governor, Delhi it was decided that the 
plot. in question may be reallotted to the NDMC charging for it the 
predetermined market rates for commercial purposes of Rs. 3,0001-
per sq.yd. Accordingly a statement was made in the Delhi High 
Court about the decision of the Government to allot the plot to the 
NDMC and the court passed a compromise decree between the 
NOMC and Mis. Delhi Automobile Pvt. Ltd. The revised allotment 
was conveyed to the NOMC by LclDO on 17.2.1981. 

The recommendation of the Public Accounts Committee regarding 
co-ordinated functioning of all the concerned wings has been noted." 

6. In para 14 of the 166th Report of PAC (8th Lok Sabha) the 
Committee had observed in this connection as under: 

"Justifying the out of Court settlement, the Secretary, Ministry of 
Urban Development stated during evidence that the decision to 
reallot the plot was taken in pursuance ot the recommendations of 
the Lt. Governor of Delhi and the Asian Games Steering Committee. 
The Committee enquired whether it was not a fact that the 
responsibility of the Ministry was to take an independent decision 
irrespective of the recommendation made by others in this regard, the 
witness replied in the affirmative. On being asked whether the 
Ministry was bound by the views of the Asian Games steering 
Committee, the witness stated "That is a matter of Judgement." In 
reply to another query as to whether it was necessary for the Ministry 
to be a party to this out of court settlement, particularly when they 
had ,ot the legal opinion that there was no contract be~een the 
Government and the party, the Secretary stated that the Government 
did take the decision in the interest of the Asian Games and restored 
the allotment." 

7. As regards the completion schedule of the Bharat Hotel on a plot of 
land at Buakhamba Road the Committee had observed in paragraph 20 of 
the 166th Report (8th Lot Sabha) as under:-

"According to the hoteliers 100 rooms each were ready for Asiad out 
of the proposed SOO and 350 rooms for Bharat and Meridien Hotels 
respectively. But the Administrator. NOMC could nor confirm 
whether anybody stayed in these hotels durin, Asiad." 

I •. The MInIstry have failed to furaIab .. tlltaetory UplanatloD for 
Justlfylal the dedaloD of NDMC to invite tenden tor allotment of the land 
at Barakbamba Road tor eonatruc:tion 01 botelln JUDe, 1976 eveD before the 
land was allotted to It by abe MInIatr)'. The NDMC bad In tad DIOved 
further In the matter by ac:ceptlnl Ra. ZO Iakba u earnat mODe1 from 
MIl. Deihl Automobiles (P) Ltd. (IUc:ceIIor In Inte .... of MIl. Bhant Hotel 
Ltd.). The Committee have DO doubt that the eventual Udptlon between 
NOMC and MIs. Deihl AutoIDob .... PrIvate Umlted could ha .. beeD 
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avoided, bad NOMC waited tDI the receipt 01 the formal letter of aUotmeDt 
of land Ia question wbereba It w. IItIpulated abat the IetIee would DOt 
dlnedy or lDdlrecdy traIIsfer, assIp, eDeumbel', let 01' sublet the po •• lIon 
01 tbe land. The Committee reel that the matter Iboald bave been 
lavestlpted to ascertain wbelher bat)' adloa oa the part of NOMC wa In 
uy way motivated to belp the private party In dolment of the Iud a 
NOMC could DOt have been laDorut 01 the IdpulatloDS Ukely to be Imposed 
by MInistry In the letter of aDolment .. dllCUlldoDl In tbII reprd bad been 
contlnaIDl since 1974. The Committee npnu their displeasure over this 
failure. 

Since Ministry ought to have been aware 01 the tenders InYited by NOMC 
In JUDe, 1976, It remaiDS to be explalDed as to wby the MIDllb'J did not 
warn tbe NDMC at that time about the lIkel, afo ..... ld clause of the 
........ nt between MlDIstry and NOMe. UDdtrthe clrcalDltaDces, the 
Mlalstry was expected to bave made It abuadaDdy clear to NOMC at that 
time that allotment of IaDd would, be made ODI, If NOMC ..... the botel 
Itself. Subsequent to cancellation of the aIIotmeDt In March, 1971 wben 
NOMC bad expressed Its lnabIDty to construct aDd rua the boteiltHlf, the 
MlDIstry seem to have succumbed to the pressure apparendy applied by the 
Delbl Administration and Asian Cames Stee ...... Committee In becomlnl a 
party to the out-of-court settiement wltb MIl. Delhi Automobl" (P) Ltd. In 
dlsreprd of the lep_ opinion available with them. Clearly, the MInIsb'J did 
not take u Independent decision a. they oup' to haft doae ud reallotted 
eventually the land to NOMC In February 1911, In reluatlon 01 tbe usual 
IltlpulatloDl prescribed In ncb cues of aUobDeDt oIlaDda. TbJs oaly helped 
the private party In snbb1na the land In the name of Aslad wbleb Is fYIdent 
from the lact that only 100 rGOlDJ were baUt by the party by Allad ud 
even thole c:ould DOt be utUlled durin, the All.... The Committee aumot 
but apreu their Stronl dlspleuure over the conduct or bot .. the MIn.IItry 
ud the NOMC In tbl. deal wblcb only benefitted the private party even 
without partlaUy reaUsln, the contemplated purpoIt. 

Building Plilns. Completion. Violiltions. CompolUlding .tc. 

(SI. Nos. 10. 11. 12-Para NOI. S4, SS, 56) 

9. Referring to the substantial deviations in the buildinl plans of the 
Bbant and Mcridien hotels, inordinate delay in completion of formalities 
such as approval of Delhi Urban Arts Commiaion, leasing and licensinl 
Ifnnlements, completion certificates etc. the Committee had. in the 
paraaraphs mentioned above. stated IS under. 

'"The Committee note that thou'" the clCarance of the buildinl plan 
by tbe Delhi Urban Arts Commilsion is a pre-requisite before 
approvals to construction plans of hi'" rise buiJdinp are pnted,· 
their approvals are yet to be granted by DUAC. The Committee 
recommend that the circumstances under which construction plans 
were cleared before approval by DUAC in the cue of Bharat and 
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Meridien Hotels, may be examined and appropriate action take under 
intimation to the Committee. 

(para 54) 

The Committee have been informed that substantial deviations in 
building plans had taken place in both the cases. The Committee 
recommend that the circumstances under which these deviations were 
not taken note of in time by the concerned authorities for ensuring 
strict compliance with building plan may be examined and result 
intimated to the Committee. The Committee also recommend ~hat 
the adequacy of the penalty levied may be reviewed by Government 
and results of their findings reported. 

(para 55) 

The Committee note that even though approvals for these hotel 
projects were given more than 8 years back, several formalities such 
as approval of Delhi Urban Arts Commission. leasing and licensing 
arrangements. completion certificates etc. were not completed. The 
Committee recommend that all related legal issues should be settled 
by a time bound programme and compliance reported to the 
Committee within a period of 6 months. 

(Para 56)" 

10. In their reply the Ministry of Urban Development has stated as 
under:-

The NDMC has reported that in the case of plot of land 
at Barakhamba Road the plans were first approved by DUAC and 
then approved and released by NDMC as under:-

"Initially the plans for Bharat Hotel were approved by the 
Committee vide its resolution No. 26, dated 2.6.1981. The DUAC 
had also approved the same in its meeting held on 28.5.1981 and 
conveyed to the NDMC vide their letter No. 13(5Y76-DUAC, dated 
6.6.1981. Subsequently the revised plans were approved by the 
Committee vide ,th,eir resolution No. 26, dated 25.10.1982 and 32, 
dated 21.3.1984 respectively. In accordance with the provisions of 
unified building bye-laws. the case regarding revised completion plans 
submitted by the party on 27.7.1988 . was referred to Delhi Urban 
Arts Commission. Then the DUAC sent their approval vide letter 
No. SO(9)/P-88 DUAC, dated 28.3.1989 and thereafter revised 
completion plans were sanctioned by the Committee vide resolution 
No. 30, dated 1.6.1989 and the same were released to the party 
accordingly. Thus. presently the completion plans and completion 
certificate have been sanctioned after getting the pre-requisite 
approval from DUAC." 
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In the cue of Hotel Meridicn the plans were first approved by DUAC 
and then approved and relCiaed by NDMC as undcr:-

"Initially thc plans for Meridien Hotcl wcrc appro,·cd by thc 
Committee vide resolution No. 41, datcd 15.10.81 subjcct· to thc 
corrections and party to submit the clcarance from thc DUAC. 
Thc approval of the DUAC was receivcd on 28.1.1982 vidc their 
letter No. 24(36)181 DUAC, dated 28."1.1982 and the corrected plans 
were released to the party on 4.2.1982. Subsequently thc revised 
plans were approved vide resolution No. 18, dated 11.6.1982 resolu-
tion No. 28 dated 31.1.1983 and resolution No. 33, dated 21.3.1984. 
In accordance with the provisions of the unified building bye-laws, 
the cue regarding complction plans and completion certificate was 
referred to the DUAC on 28.7.1986 for their approval and the same 
has not been received so for and as such completion certificate has 
not bec;n issued to thc party. Thc cue for grant of completion 
certificate and approval of completion plan shall be considered by the 
NOMC after approval from DUAC is received. The NOMC has been 
instructed to take speedy action in this regard in consultation with 
DUAC." 

(Para 54) 

The NOMC has reported that in the case of plot of land at 
Barakbamba Road on which Bharat Hotel has been constructed, as 
the deviations were considered within the ambit of building bye-laws 
and with the permissible covcrage and FAR, the same were com-
pounded on payment of Rs. 20 lakhs. Similarly in the case of plot of 
land at Windsor Place on which Hotel Meridien has been con-
structed, the deviations were considered within the ambit of building 
byNWland permissible coverage and FAR, compounding charges of 
as. 5 lakhS were imposed on the party for the deviations carried out 
at the site with respect to the sanctioned plans at the time of granting 
temporary occupation certificates (Provisional). According to NDMC, 
clearance of the DUAC in the case of Meridien hotel and grant of 
completion certificate is still pending. The adequacy of penalty to be 
levied on the hotelier will be adjudged at the time of issue of 
completion certificate. 

(Para 55) 

In the case of Bharat Hotel the prescnt position is that the 
complction plans and completion certificates have been sanctioned 
aftcr getting thc pte-requisite approval from thc DUAC. In the case 
of Hotel Meridien the case rcgarding completion plans and comple-
tion certificates was referred to DUAC on 28.7.1986. As the approval 
from the DUAC has not becn rcceived so far, the completion 
certificate has not been issued to thc party. However, temporary 
occupation certificatc was grantcd for high rise tower (guest rooms) 
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vide Committee's resolution No. 35 dated 1.5.86. The temporary 
occupation certificate for low rile tower block wa p'8Dted vide 
resolution No. 16 dated 7.8.1986. NDMe bad been instructed to 
sort out all pending issues and recover the dUel before completion 
certificate is given to tbe botelier ... 

(para 56) 

11. Tbe clearance of the buD...... pia bJ the DeJId Vr..... AnI 
':ommlulon II a bale IepI nqulremeDt before the COiiItI uctIDa p .... an 
approved and the pardel an allowed to 10 abead with the COIIItI"IIedoa ID 
every cue of blab rile buUdln1 wbleb would ........ blJ ..red the Iky line. 
However, In the cue of both Bharat Hotel aDd M ...... Hotel NOMC 
appear to have violated tbII fUndamental pre-nq ..... te 10 muc:b 10 that ... 
the cue or Merldlen Hotel even the reviled p.... WIN IDdIODed by 
NDMC, wltbout lbe prior approval of DUAC. Furth •• the occapetlDa 
certificate In case of Merldlen Hotel II yet to ~ Iaued by NDMC u the 
requisite approval for the revised plaDi from DUAC .... DOt 10 far been 
received. The CommlUee are surprised to note that delplte -blataat nOD-
eompOance of plan requirements, NDMC hu lODe ahead to .... felDpoI'U'y 
occupation certlftcates. The Committee recommend that a review of the 
powen under which NDMC have compounded YIoIatloal of b ......... p ..... 
may be conducted and appropriate action taken. 

The Committee also IIDd that In respect of Bharat Hotel and MerldJen 
Holel, the deviatioDi In buUdln1 plaDl have been compou ...... by cllarJlnl 
RI.20 Iaklll and RI.5 IakhI respectively. The CoaunIUee, however, note 
that In both the cues, lubstaatlal deviations have .... ..... froID the 
buUdln1 plan. Consequent Upon the failure of the hoteIIen Ie coaaplete their 
bolels by Aslad, the revised plans for Bbant and MerIdIIa Hotels were 
approved and' revalidated by the NDMC from time to daDe appanntlj Ie 
allow them to CODIttud~dd structures for derlvInI addl ... al commercial 
beneflll. The Committee an IUl'prlled that dlYII'II... wbleb result In 
IUbstantlai modlftc:atlon of the buk: objective for wbleb land was liven, can 
be coDlidered .. "compoundable" dlversloDi with MlDlna' ....... y of Ra.' 20 
IakbI and RI. 5 lakbIln construction projects costIq era .. of rUpeei. The 
10ft pedalllni attitude apInIt theIe private partIeI aDd the immunity with 
wblcb theY bave flouted __ of allotment, requirements of la .. etc. an aD 
reftec:tIODl on the manner In whlc:h violations of Ia .. , rules and dlrectIonl 
are belnl dealt with by the law .nfordnl authorities. While depreeatlnl 
such a euaaI approach the Committee ItronaJy uqe upon the Ministry that 
'''e question of adequacy of penaltl .. ImpOled In both these a.. should be 
reviewed and rem.dlal Iteps taken ... ntl,. The Committee would like Ie 
know the concrete action taken In the matter within a period of liz months. 
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Utilisation of areas of hotels for commercial purposes 
(SI.No. 16-Para 82) 

12. Referring to the utilisation of substantial areas for commercial 
purposes by the hoteliers, the Committee had, in the aforesaid para, 
recommended as under: 

''The Committee note with concern that the two hoteliers are 
reponed to have utilised substantial acres for commercial purposes, 
IS opposed to hotel purposes for which the prime lands were leased 
to them. The Committee have been informed in this regard that 
repon received from NDMC is under examination. The Committee 
recommend that the matter may be fully investigated, conclusive 
action taken without delay and a repon furnished to the Committee 
within a period of 3 months." 

13. In their reply the Ministry of Urban Development have stated as 
under: 

"The NDMC has reponed that both the hoteliers constructed the 
requisite numbers of guest rooms as per agreement entered with them 
by the NDMC at the time of licensing the land to them (that is 500 
guest rooms in the case of Bharat Hotel and 350 guest rooms in the 
case of Meridien Hotel). The provisions of the licence deed do not 
prevent the hotcliers from using the balance area for commercial 
purpose. Technically, hotel use is also commercial and the parking , 
norms for hotels as well as offices are the same. Moreover there are 
no norms either in the building bye-laws or in the MasterlZonal Plan 
Regulations as to how much percentage of the commercial area like 
shops, offices etc. can be permitted in a hotel complex. 

However, advice of Ministry of Law has also been sought as to 
what legal options are available to take action in this regard." 

14. The Committee are amazed to nod tbat there are no norms either In 
the buUdlna bye-laws or In the master/zonal plan reaulatlons so as to 
Ipec:IfJ IS to how much percentap of commerciaI' area Uke Ihopi and omces .~ 
etc. can be permitted In a hotel complex. Bharat and Merldlen hotellen 
appear to have taken advantap of this lacUll8J and constructed lubstantlal 
portloa In the hotels for the commercial purposes. These unplanned 
addlddnal constructlonl must have yielded fabuloul returns to the hotellen 
keep ..... In view the prime locations of lhese hotels. The Committee would 
Uke to be Informed IS to whether NOMC have been benefitted In any way In 
this nprd IS the holeDen could lub-llcence to the private omm only with 
their prior perm_Ion. If the NOMC have DOt pined anytblnl out of th .. , 
the considerations which welped with them In aecordlna permission to lub-~ 
Ucence enabllna the hoteUm to pin substantlaUy In the process and without 
any return to them needs to be explained .tlsfadorUy to the Committee. 
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The Committee also desire that suitable rule&! guidelines etc. prescribing 
the optimum area for commercial purposes lucb u offices, shop etc. in a 
hotel complex should be framed, circulated to all those concerned and a 
strict watcb be kept on their compliance. 



CHAPTER D 
OBSERVA TlONSlRECOMMENDA TlONS WHICH HAVE BEEN 

ACCEPTED BY GOVERNMENT 

Recommendatloa 

The Committee are concerned to note that standard of maintenance of 
land records, action for assessment and recovery of dues, inspection, 
revision etc. have left a lot to be desired and as a consequence, substantial 
loss of revenue to the exchequer remains unnoticed and recoveries also 
inordinately delayed. The Committee are of the view that unless a time 
bound programme is drawn to bring the basic records current and to 
initiate appropriate action in all cases, the situation will continue to be as 
grim as it has been so far. The Committee hence recommend that an 
appropriate scheme of action be drawn and steps taken for its implementa-
tion. 

[S.No. I, Appendix III, Para No. 3 of 166th Report of PAC 
Eighth Lok Sabha.] 

Action Takea 

A time-bound programme has been drawn up for up-dating the basic 
records. A scheme for creating a data bank of all properties in L&DO is 
being implemented. Survey of vacant lands has been completed and all the 
maps have been re-drawn. A scheme for computerising the maps is being 
examined in consultation with National Informatics Centre. Computerised 
monitoring of cases received in the office has been introduced to begin 
with. In the long term, total computerisation of the L&DO office is 
planned for which discussions have been initiated with National Informatics 
Centre. Revenues received from lessees have already been computerised. 
It is propolCd to purchase modem survey equipments to enable accurate 
survey of land with the L&DO. An order has been issued regarding 
simplification of lease management and a bookie' h. been brought out for 
information and guidance of lease holden, which is available for sale in the 
Government of India's sale counters in Delhi. 

Since LclDO has started accepting payments on account, the revenue 
recovery has registered steep increase. As against 670.09 Iakhs for the 
period from Sept., 1989 to March 1990, an amount of 1024.44 lakhs has 
been realised during the period from Sept., 1990 to March 1991. 

[Ministry of Urban Development O.M. No. G-2S01SI1I89-LD, 
dt. 16.4.1992] 

10 
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ReeollUDelldatioD 

The Committee note that the Ministry bas DO information about tbe 
present position of squatters on lands transferred to DDA for care and 
maintcnlllcc and that large number of files relating to encroachment of 
land under the control of UlDO remains to be attended to. The 
Committee recommended that time bound programme may be framed for 
identifying all cases of encroachment and completing follow up action. 

lS.No. 2, Appendix III, Para No.4 of 166tb Report of PAC 
Eighth Lok Sabha.] 

Adion Taken 

The survey of vacant land has been started in order to identify the land 
under encroachment and an inventory of the lands with Land " Develop-
ment Office has been prepared. Usts are bein~ prepared regarding the 
number of squatters on Land" Development Office's land. The land maps 
are being redrawn and the matter regarding computerising the maps is 
being examined in consultation with National Informatics Centre. As 
regards lands transferred to Delhi Development Authority for care and 
maintenance, it is the DDA who is responsible for maintaining these lands 
free from encroachment and preparation of lists of squatters and their 
rehabilitation, wherever considered necessary as per the existing policy 
followed in the DDA. We are also requesting DDA to remove the 
encroachments. As for the files relating to encroachment of land under the 
control of UlDO, out of 18,000 files, 7,200 files have been examined and 
the cases reviewed. The follow-up action is in progress and is likely to be 
completed within six months. 

As regards the survey of vacant land, the compilation of drawings is 
being done in consultation with National Informatics Centre. Nearly 350 
drawings will have to be compiled after finalising the method of computer-
isation. This process is likely to take about two years. 

[Ministry of Urban Development O.M. No. G-2S01511189-LD, 
dt. 16.4. 1992J 

Recommendation 

[n regard to cases pending in the various Courts, the Ministry have 
stated that records pertaining to litigation cases had been computerised 
to expedite finaJisation of the cases and that a legal cell has been created 
in L&DO for effective follow up. The Committee recommend that the 
position of pending court cases should be monitored on a regular basis 
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by the Ministry for ensuring action for expediting finalisation of the same 
in view of the large financial implication. 

[S.No.3, Appendix III, Para No.S of 166th Report of PAC 
Eighth Lot 'Sabha.] 

Adlon Taken 

As regards court cases, the cases pending in the Supreme Court and the 
High Court are being followed up closely and a Special Cell has been set 
up in the L&DO to pursue these cases vigorously. It may also be 
mentioned that for court cases, the services of a legal expert have been 
drafted so that the interests of the Government are vigorously pursued. 
The Supreme Court has recently in an important judgement upheld the 
decision taken by the Ministry. This favourable judgement will enable the 
Government to effectively defend many other similar cases pending in the 
courts, Steps have been taken to keep a watch over the court case 
continously in the Ministry, A quarterly return has been prescribed 
by this Ministry and L&DO has been requested to submit this return in the 
prescribed proforma. 

[Ministry of Urban Development O.M. No. G-25015/l189-LD, 
dt. 16.4.1992] 

Recommendation 

The Committee have been informed that in so far as Government are 
concerned, they have recognised only N.D.M.C.ID.D.A. as lessees of the 
land and that both Government and D.D.A.IN.D.M.C. had initially 
agreed not to sub lease the land in favour of any other party. The 
Committee also note that based on this reported understanding, cancella-
tions of allotments, issue of revised allotment. revision of terms of 
allotment, etc. have also taken place during 'the last few years. The 
Committee consider all these understandings, legal actions for cancellation, 
reallotment revision in terms, etc. as exercises in futility and also consider 
it unfortunate that conceptually, the actions so far taken have failed to 
recognise the collective responsi~lity of Government and semi-Government 
organisations in such matters. Viewed in this context, the Committee are 
of the view that the licensing arrangements between N.D.M.C.ID.D.A. 
and the private parties are matten of mutual concern of both the 
MiniItry and N.D.M.C.ID.D.A. and responsibility of Government and 
D.D.A.IN.D.M.C. The Committee hence consider it imperative that all 

"these organisation ought to function ift unison and collective decisions 
be talten with no party disowning responsibility merely based legal 
quibbings of their respective roles. 

[S.No. 8, Appendix III, Para No. 43 of 166th Report of PAC 
EiJbth Lot Sabha.] 
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Action Taken 

The recommendation of the Committee hu been noted by all con-
cerned. 

[Ministry of Urban Development O.M. No. G-2S01S1lJ89-LD, 
dt. 16.4.1992] 

Recommendation 
From the information furnished to Committee by the Ministry on the 

outstanding dues, it appears that in the case of Meridien Hotel, the 
interest on the outstanding premium for the period from 23.4.1981 to 
26.3.1982 and on the outstanding ground rent for the period from 
18.12.1981 to 8.9.1982 had not been taken into account. Further in the 
case of Bharat Hotel, the interest on outstanding premium for the period 
from 10.4.1981 to 26.3.1982 does not seem to have been provided for. The 
Committee recommend that the outstanding dues in these cases and other 
hotel projects may be fully rechecked, subjected to audit scrutiny and 
final figures as assessed intimated. 

[S.No.13, Appendix III, Para No. 68 of 166th Report of P.A.C. 
Eighth Lok Sabha.} 

Action Taken 
The outstanding dues in respect of 4 hotels sites has been rechecked 

and verified by the internal Audit Cell of the L&DO. The Position in 
January, 1991 is as under:-

NOMC (Bharat Hotel) RI. 15,41,01,699.00 
NOMC (Meridien Hotel) 

D.D.A (Taj Palace) 
I.T.D.C. (Samrat Hotel) 

Rs. 09,47,71,406.00 

Rs.06,75,83,778.00 

Rs.02,31,24,057.00 

The details of the outstanding dues arc attached. (Annexure) 

As regards interest on the outstanding premium for the period from 
23.04.1981 to 26.3.1982 and on the ground rents for the period from 
18.12.1981 to 8.9.1982 in respect of Meridien Hotel the L&dO has 
reported that the interest on premium stands already recovered from the 
N.D.M.C. and for interest on the ground rent for 'above mentioned period, 
a demand has already been raised against N.D.M.e. In case of Bharat 
Hotel the interest on second instalment due for payment in February, 1982 
also stands recovered from N.D.M.C. 

L&DO has been instructed to take speedy action for the recovery of 
outstanding ducs from the N.D.M.C., D.D.A. and the I.T.D.C. 

[Ministry of Urban Development O.M. No. G-lS01S1lJ89-LD, 
dt. 16.4.1992] 
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ANNEXURE 
Bhllrtlt HottI-L-IIIN13(20)181 

Prescot positioo of dues up to 1411191 
Area .. 6.0485 acres 
Ratc = 3000' per sq. yds 
Datc of allotmcnt 1712181 
Total premium - 6.048Sx4840x3000 .. 
Lus IImo",.t pllid 

(i) dt 2112181 Rs. 1,75,64,844.00 
(ii) dt 2213182 RI. 1,75,64,844.00 

RL 3.51,2.9,688.00 (-) 

(A) 

= 

1. Balance Premium = 

2. Interest 00 Premium @ Rs. 13.85% 
from time to timc ".c.t. 
1712182 to 1411191 = 

(B) 

1. G.R. @ Rs. 21,95,605.501- P.A. 
w.c.f. 2SlS/83 to 1411191 -

2. G.R. @ RI. 43,91,2111- P.A. w.c.t. 
15n183 to 1411191 -

3. Intcrest @ RI. 10% on O.R., from 
timc to timc ... c.f. 2515181 to 14/1/91-

(i) dt. &'3189 RI. 24,00,000.00 

(ii) dt. 5n189 RI. 24,00,000.00 

(iii) RI. 75,00,000.00 

Total - RI. 1,23,00,000.00 (-) 

Total-

-
Net BalllDcc -

... 14 

RI. 8,78,24,200.00 

Rs. 3,51,29,638.00 

Rs. 5,26,94,532.00 

Rs. 6,59,87,939.00 

RI. 3,06,783.00 

RI. 3,29,34,083.00 

Rs. 1,44,78,362.00 

Rs. 16,64,01,699.00 

RI. 1,23,00,000.00 

RI. 15,41,01,699.00 
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MERIDIEN HOTEL 

(1) Total premium 

Pruen, position 0/ dws up to ]4·1·91 

Less amount paid (instalment) 
on 2711181 - as. 1,04.54,400.00 
on lS13185 = as. 1,04,54,400.00 

Rs. 2,09,08,800.00 (-) 

-

Balance = 

as. 4,98,32,640.00 

as. 2,09,08,800.00 

Rs. 2,89,23,840.00 ----------------
Interest on 1st, lind instalment @ Rs. 11.85% 

= Rs. 47,24,134.00 

Dues 
Plus I & II 
Instalment ... Rs. 199,33,056.00 

Rs. 2,46,57,190.00 
Paid (-) Rs. = 2,09,08,800.00 

Shot payment = Rs. 37,48,390.00 

(A) (I) Total balance premium 
(II) Interest @ Rs. 13.85% 

on balance premium w.c.f. 
V4182 to 1411191 ... 

(B) (I) Ground rent @ Rs. 12,45,81fVPA 
w.c.f 30.3.83 to 29nAl3 -

(II) G.R. @ as. 24,91,6321P.A. w.e.f. 
3017183 to 1411184 -

(Ill) G.R. @ RI. 24,91,6321P.A. 
w.e.f. IS11184 to 1411191 ... 

(IV) Intcrest on G.R. @ Rs. 10%time 
to time from 3Q13181 to 1411191-

(C) (I) 10% Interest on beletcd payment 
. of cost of supentructure w.e.f. 

V4182 to 1516182 -

(Less) paymcnt received (-) -= 

Total balance -

(+) Rs. 37,48,390.00 

Rs. 3,26,72,230.00 

as. 3,97,83,722.00 

as. 4.16,410.00 

RI. 11,53.660.00 

RI. 1,74,41,424.00 

Rs. 82,91,183.00 

RIo 12,7n.00 

RI. 9,98,71,406.00 

RL 50,00,000.00 

RI. 9,47.71,406.00 
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Hottl Taj Palau at Sardar Patti Marg 
L-1I1181l3(9)181 

1. Area = 6 acres 
2. Rate - 18O(V- per sq. yds. 
3. Allotment date = 413181 
4. Premium = 6 x 4840x 1800 = Rs. 5,22,72,000.00 
5. Five yearly instalment = 5,22,72,000.00 + 5 

. each instalment = Rs' 1,04,54,400.00 
6. Ground rent .., 26,13,600.00 PA 

Present Position of dues up to 1411191 
(A) 1. Balance Premium .. 

2. Interest on balance Premium @ 
Rs. 13.85% w.e.f. 1014185 to 
1411191 = 

(B) 1. Ground rent @ Rs. 26,13,6O(Y- PA 
w.c.f. 1014185 to 1411186 = 

2. Ground rent @ Rs. 26,13,6O(Y-PA 
w.e.f. IS11185 to 1411191 -

3. Interest on G.R. @ 10% 
w.e.f. 1014185 to 1411191 -

(C) 1. Damales for U/A occupation w.e.f. 
.v3I81 to 1014185 .. 

2. Interest on damalcs @ Rs. 10% 
w.e.f. 1014185 to 1211187 -

Receipt payments 
Rs. 3,13,64,000.00 
Rs. 1,40,43,849.00 + 
Rs. 4,54,07,849.00 

Hottl Samrat 
L- 1I1N13(10)180 

1. Area of plot - 3.195 aerea 

Total-

Leu (-)-

Balance-

2. Actual haad over - 3.115 acres 

Rs. 3,13,63,200.00 

Rs. 2,50,51.248.00 

Rs. 20.04,953.00 

Rs. 1,30,68,000.00 

Rs. 50,65,272.00 

Rs. 3,09,81,089.00 

Rs. 54,57,765.00 

Rs. 11,29,91,627.00 -----------------

RI. 4,54,01,849.00 

RI. 6,75,83,778.00 
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3. Rate = Rs. 12O<Y- per sq. yds. 
4. Premium .. 3.11S x 4840x 1200 -
S. n~% ground rent -

Present Position of dues up to 181211Jl 
(A) 1. Total Premium = 

2. Interest on balance Premium w.e.f. 
19/4181 to 418182 = 

(B) 1. Depreciated cost • 
2. Interest on baleted payment of cost 

2£V2182 to 1814182 .. 
(C) 1. Ground rent @ RI. 4,S2,2981-PA. 

w.e.f. 1912181 to 181211Jl .. 
2. Interest @ Rs. 10% on G.R. from 

time to time w.e.f. 1912181 to 
UV2I91 • 

Total = 
(D) 1. Damages charged w.e.f. 19/2181 

18/2191 -
G. Total • 

Amount receipt (-) .. 
Balance :I: 

RecommeDdatloD 

Rs' 1,80,91,920.00 
Rs. 4,52,298.00 

Rs. 1,80,91,920.00 

19,04,153.00 
Rs. 2,19,856.00 

Rs. 2,831.00 

Rs. 45,22,980.00 

Rs. 10,13,660.00 

Rs. 2,57,55,400.00 

Ri. 1,98,01,921.00 

Rs. 4,55,57,321.00 
Ri. 2,24,33,264.00 

Rs. 2,31,24,057.00 

The Committee are perturbed to note that the outstanding recoveries of 
licence fees as on September, 1988 amounted to Ri. 18.76 crores in the 
case Meridien Hotel and Rs. 8.70 crores in the case of Bharat Hotel and 
that consequent on non-realisation of these dues by the NDMC, Govern-
ment dues have not also been recovered. The Committee also note that 
the moratorium for recovery has been given by NOMC with full know-
ledge and concurrence of Government, though Government have not 
recognised the private parties from the point of the lease arrangement. In 
any case, as the substantial period of a moratorium has already been given, 
the Committee strongly feel that there exists no justification for grant of 
further moratorium. The Committee urge the Ministry to take steps 
to realise the dues by a time bound programme and apprise of the 
arranaements made for recovery of dues. 

[So No. 14 Appendix III Para No. 69 of 166th Report of PAC 
Eiahth Lok Sabha.] 



18 

Action Tuea 
The NOMe has reported that the Committee had granted Qloratorium in 

the payment of licence fee on year to year basis. In the case of Meridien 
Hotel the last moratorium was granted upto September. 88 with the 
stipulation tbat arrears of accumulated licence fee will be payable by them 
in 30 half yearly instalments alongwith interest/additional interest. As the 
licensees did not pay the dues of NDMe. the licence of Ws CJ 
International Hotel bas been cancelled with effect from 6.3.90 on account 
of non-payment of dues. Eviction proceedings have also been initiated by 
the Estate Officer. NOMC under the Public Premises Act. The hoteliers 
have filed a suit in the Delhi High Court. A petition for appointment of an 
arbitrator under Section 20 of the Arbitration Act has also been filed by 
the party'. The Matter has been settled outside the court and the party has 
withdrawn all cases filed by tbem. The NOMe has also withdrawn eviction 
proceeding started by them against the hotelier. 

As regards Mt2s Bharat Hotel Ltd .• the NOMe have reported that after 
the expiry of the moratorium in November. 88 the hoteliers requested to 
allow them to pay the accumulated dues in instalments. They have been 
allowed to pay the licence fcc due in the year 1988 in 36 monthly 
instalments and licence fee due on 16.11.1989 in 12 monthly instal-
ments alongwith interest. The Hotel bas been making payment in 
accordance with rescheduling allowed to them. 

[Ministry of Urban Development O.M. No. G-2501SI1/89-LD 
dt. 16.4.92J 

Recommendation 

The Committee note that the Ministry have not so far been able to 
recover the damages charges and ground rent alongwith interest amounting 
to RI. 6.46 erore from D.D.A .• an organisation whieh is directly under 
their control. The Committee desire that suitable early action should. be 
taken by the Ministry to recover the dues &om the D.D.A. and they 
may be apprised of precise action taken by them in this regard within 3 
months of the presentation of the Report. 

[So No. 15 Appendix III Para No. 70 of 166th Report of the 
PAe Eighth Lok Sabha.} 

Aetloa Tuea 
Alainst the outstanding dues, a sum of RI. 1.40 crore has be:" !~.ceived 

from the D.D.A. on 21.7.89. As on 14.1.91. an amount of Rs. 6.76 crare 
is outstanding. as per details given in the Action Taken Note against Para 
68. 
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L&DO has issued demand notice to the D.D.A. for recovery of the 
balance amount and to show cause as to why action to cancell the 
allotment should not be taken for non-payment of dues. Final show cause 
notice is beina issued by the L&DO. 

[Ministry of Urban Development O.M. No. G-2501S11189-LD 
dt. 16.4.92) 



CHAPTER m 
OBSERVATlONSIRECOMMENDATlONS WHICH THE COMMIT-
TEE DO NOT DESIRE TO PURSUE IN THE LIGHT OF THE 

REPLIES RECEIVED FROM GOVERNMENT 

Recommendation 

The Committee note that the available time between allotment of the 
four plots in February/March 1981 and the commencement of the Asiad 
was too short a period for completion of the hotels unless certain sepcific 
extraordinary and special measures werc taken. The Committee also not 
that during the same period several new structures like the lawaharlal 
Nehru Stadium. Indira Gandhi Stadium, Talkatora Swimming Pool. Asiad 
Village with most modern facilities in a substantial nomber of quarters etc. 
were all constructed in record time as a result of special measures taken by 
thc semi-Government organisation. Further the Public Sector Undertaking, 
ITDC also achieved success in providing hotel facilities to a great extent. 
Taking those into consideration. the Committee are convinced that if the 
will for completion was there with the private parties and the monitoring 
of progress adequate, the hotel projects entrusted to the private parties 
could have been completed in time for Asiad. 

[So No.5 Appendix III Para No. 32 of 166th Report of PAC Eighth Lok 
Sabha.] 

Action Taken 

The four hotel sites were part of the 10 hotel projects approved by the 
Dcpartment of tourism on the recommendations of the Asian Games 
Committee. The Ministry of Tourism have initmated that, the progrcs& of 
these hotels was watched closely through periodic review. Some of the 
hotels were to be completed before Asian Games and others were to 
provide the certain number of rooms with some services and rest of the 
construction completed after the games. In the case of hotel site at 
Barakhamba Road, area to the extent of 72% was in the possession of the 
NDMC on 11.6.1981. On the remaining portion of plot there existed 
quarters which were required to be vacated/demolished. The possession of 
remaining area was handed over to the alloottee institution at various 
stages and complete possession of the allotted area was available with 
NOMC 25.2.1982. 

In the case of plot of land at Windsor Place, the land measuring 4.052 
acres was handed over on 8.9.1981 and the remaining area measuring 0.238 
acres was handed over on 22.9.1981 to the NDMe. The projects known as 
construction of ~harat Hotel and Hotel Meridien being five star hotels of 

20 
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International standard having all the modem facilities required suffiCicnf 
time for their completion and it was not possible to complete such-a bia 
project within a period of 6-12 months. The NOMC have repOrted that 
in terms of agreement executed with both the parties they completed 
100-lOS rooms for Asiad. 1982. The Special Oraanising Committee of the 
Asian Games was intimated about .he commitments by the various hotels 
regarding rooms to be completed before Asiad 82 and the rooms actually 
completed. 

[Ministry of Urban Development O.M. No. G-2S01SI1J89-LD dt. 1£V4I 
921 

Recommendation 

In this context. the Committee note that the allotments were made in 
Feb.-March. 1981 whereas an upward revision of allotment rates took 
place from April. 1981 as per order subsequently issued. The Committee 
have also been informed that the rates at which they were allotted would 
not be admissible had direct allotment been made to them by Government. 
In the circumstances. the Committee desire to know why feasibility of 
chargina the hiaher rates that became due after 1.4.81 in the context of 
revisions done as damages for failure to comply with objective of allotment 
of the old rates. was not examined. The Committee also recommend that 
the feasibility of claiming appropriate damges for their failure to put up 
the hotels in time may be examined and action taken reported to the 
Committee. 

[So No.6 Appendix III Para No. 33 of 166th Report of PAC Eiahth Lok 

Action Takea 
Sabba.] 

The premium in respect of these hotel sites was based on the pre-
determined commercial rates prevalent at the time of allotment. The 
revised allotment was made in Feb.. 1981 and the prevailing rates of 
Rs. 3.000I-per sq. yd. was applied. The fcasibility of Qbarging the higher 
rates was examined while reviewina the position in 1984. It was then 
decided that instead of enhancing premium which would lead to leaal 
problems. the annual ground rent at 21,12% of the premium would be raised 
to S% so tbat over a period of time it would be possible to collect hiaher 
ground rent OD a continuinl basis. Regarding failure to put up the hotels in 
time tbe NOMC has reponed that 100-108 rooms were completed before 
Asiad 82 as stipulated in the agreement with the respective panies. The 
recommendations of the Committee that tbe feasibility of claimina approp-
riate damges for failure to put up the hotels in time has been examined and it 
is felt that because of the pending coun cases in respect of plot of land at 



22 

Barakhamba Road in the High Court, delay in execution of the project 
was inescapable and tbe matter beinl sub-judice, tbe claim of damlcs 
therefore may not be sustainable. 

[Ministry of Urban Development O.M. No. G-2S01SIlI89-LD 
Recommendadon dt. 1614192] 

Tbe Committee also recommend that a review of allotment, utilisation 
for Asiad etc., in respect of tbe remaining six hotel projects teken for 
Asiad may be conducted in regard to issues like, method of selection of 
party, area allotted, rates and terms of allotment, percentage completed 
by Asiad, follow up action etc. and a comprebensive report liven to the 
Committee. 

[So No.7, Appendix III Para No. 34 of 166th Report of P.A.C., 
Eipth Lok Sabba.] 

Action Taken 
The matter has been reviewed in the light of the observations of the 

Public Accounts Committee and it is revealed that out of 6 hotels, lease of 
the land for 2 hotels viz. Maurya Sheraton and Park Hotel are beinl 
administered by the Land &. Development Office. 

.. 
I 

As regards Maurya Sheraton, Ministry of Tourism and Civil Aviation 
invited tenders in 1974 for perpetual lease of land at S.P. Marg for a hotel. 
Mis. I.T.C. Ltd. was selected as a successful bidder and thereafter 
memorandum of agreement was executed on 24.6.1975 according to ; 
wlirch the leasee. was to put up a 5 Star Hotel consistinl of 500 guest 
rooms in two phases, namely, 350 rooms in the first phase by June, 1977 
and rest by June, 1979. The lessee completed the construction of both 
phases and after obtaining extension from time to time, they had 
commissioned full capacity in time for Asiad in 1982. This position wu 
confirmed by the Deptt. of Tourism vide their letter dated 2.5.1983. On 
settlement of other outstanding issues, the perpetual lease wu executed on 
21.12.1988. From this it is evident that the entire process of setting up of a 
S Star Hotel on this site was started on 1974, a period totally unrelated to . I 
Asiad 1982. However, as per the information furnished by the Deptt. of 
"I;ourism, on recommendations of the Asian Games Steering Committee, 
Maurya Sheraton was required to complete for Asiad 122 rooms which 
were commissioned by them within the liven time frame. 
[Therefore there is no lapse 10 far as Maurya Sheraton it concerned]. 

As regards Park Hotel, a plot measurinl 1.034 acres at Plrliament Street 
was originally allotted for residential purpose in 1925. This wu purchased 
by Mis. Nortbern Enterprises Corporation Pvt. Ltd. in 1974 afterseekinl 
permission from the L &. DO. The new lessee requested on 4.7.1975 for 
c~ange of land use of the premises from reJidcntial to commercial and 
later, for construction of a multi-storeyed building on payment of conver-
sion charges. 
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Thereafter the. ICIICC in their letter dated 3.12.1980 mentioned that they 
got the cIcaraacc &om tbe Ministry of Tourism for putting up the Hotel 
for usc during: Aaiad, 1982. Request for constructioJll;of a multi storeyed 
building for hotel project was received on 17.12.1980 and the terms were 
offered on 26.4.1982. The lessee kept on corresponding on the subject 
without compliance of the terms and simultaneously started construction of 
the hotel builftin .. For violation of the lease terms i.e. starting construction 
of the multi storeyed building without the permission of the lessor, the 
premises were re-entered on 24.1.1984. Immediately thereafter the ex-
lessee came forward for compromise and after offering the terms and 
compliance tbereof, the re-entry orders were withdrawn on 23.8.1984 on 
payment of additional premium and other dues amounting to Rs. 75, 71, 
8771-. Subsequently, lease deed for commercial multi storeyed building for 
hotel project was executed on 25.8.1988. As per information furnished by 
the Deptt. of Tourism, on recommendations of the Asian Games Steering 
Committee, Park Hotcl was required to commission 50 rooms for Asiad, 
1982. The requisite number of rooms were commissioned during the given 
time frame. 

The land for Surya Intcrnational, Asian Hotel and Sidhartha Continental 
was allotted by the Delhi Development Authority through open auctions. 
As regards land for CentaurHotel, the same was allocated by International 
Airport Authority of India which is running the hotel. 

As per the information furnished by the Deptt. of Tourism, the number 
of rooms which the hotels were required to complete for the Asiad (as 
per the recommendations of the Asian Games Steering Committee) and 
the rooms commissioned by them are as under:-

SI. No. 

Surya International 

Sidhanha Continental 

Asian Hotel 

Centaur Hotel 

No. of Rooms 
recommended by 
the Asian Oamel 
Steeri... Committee 

241 

156 

300 

200 

Rooml 
Commillioned 

200 

120 

2SO 

200 

As regards Surya International, Sidhartha Continental and Asian Hotels, 
from perusal of the above statement it is observed that the percentage of 
room commissioned is 83%, 77% and 83.3% respectively. 

(Ministry of Urban Development O.K. No. G-2501511I9O-LDI 
Vol. II dated 2114192] 



CHAPTER IV 

OBSERVATIONSIRECOMMENDA nONS REPLIES TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND WHICH 

REQUIRE REITERATION 

RecommeDdatioD 
The Committee find that the NDMe had invited restricted tenders for 

allotment of the land at Barakhamba Road for construction of a hotel in 
June, 1976 even before the land was allotted to it by the Ministry for the 
purpose. As this fact cannot be outside the knowledge of the Ministry and 
NOMC could not have gone ahead with its advertisement without some 
sort of a commitment either in writing or during discussions with 
Government, the Committee consider it odd that the allotment of land was 
made in March, 1977 for construction of a hotel without taking note of the 
factual position and making provision for the NDMC to lease the land to 
the party whose offer had been accepted. What is more surprising to the 
Committee is that the Ministry did not agree to the request even when the 
intcntion was made clear and cancellcd the allotment in March, 1978 
without assigning any reason. The consequential delays in reallotment for 
over 2 years are entirely the creation of the Minilitry for which they cannot 
escape responsibility. The Committee consider it imperative that all 
concerned wings be it the Ministry, thc DDA or NMDC ought to function 
in coordination and unison and the collective responsibility as well 
as accountability for the consequences of failure to acl in a coordinated 
way '"1.Ist be realised. 

[S.No. 4 Appendix III Para 17 of 166th Report of PAC 
Eighth Lok Sabha.] 

ActioD Taken 

Though the formal allotment letter for allotmelll of land measuring 
about 6.0485 acres for construction of a five star h\ltcl in the city centre 
complex at BalBkhamba Road was com'eyed to i~DMC by L&DO on 
7.3.77, a decision was taken as far back as November, 1973 to allot land 
measuring 30 acres in Barakhamba Ro&d (tbe 8fea bounded by School 
Lane and Fire Brigade Lane for development in an integrated manner as a 
city centre). The NDMC was indentified as the agency for developing this 
area and they accepted this offer in 74 itself. However, neither the 
arrangement was formalised by issue of an allotment letter nor the site was 
handed over to NDMC. 

The NDMC has reported that the action for licensing of the said site was 
taken up so as not. to lose any time for its immediate licensing on its 
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allotment to the NDMC and as such offen were invited from various 
hoteliers in June. 1976 pending issue of formal allotment letter from the 
Government. Limited tenders were invited keeping in view the financial 
soundness. resources. management capability and expertise of the parties 
because the hotel project of five star category is of specialised nature. 

In pursuance of the allotment dated the March 7, 1977, agreement was 
to be executed by the lessor with the lessee. The lcue agreement in the 
usual proforma was sent to the NDMC. One of tbe clause of tbe 
agreement provide that the lessee wiD not directly or indirectly transfer, 
assign. encumber. let or sublet the pouession of the land. The NDMC did 
not execute the agreement but wanted that this clause should be deleted 
which was not agreed to by the Government and allotment was cancelled 
on 8.3.1978. 

This site was subject matter of litigation between NDMC and Mis. Delhi 
Automobile Pvt. Ltd. and the Government of India was also made a party 
to the proceedings in Dc!lhi High Court. On the recommendation of the 
Lt. Governor. Delhi it was decided that the plot in question may be 
reallotted to the NDMC charging for it the predetermined market rates for 
commercial purposes of RI. 3.000'- per sq.yd. Accordingly a statement was 
made in the Delhi High Court about the decision of the Government to 
allot the plot to the NDMC and the court passed a compromise decree 
between the NDMC and MIs. Delhi Automobile Pvt. Ltd. The revised 
allotment was conveyed to the NDMC by LclDO on 17.2.81. 

The recommendation of the Public Accounts Committee regarding c0-
ordinated functioning of all the concerned win.. has been noted. 

[Ministry of Urban Development O.M.No. G-2S01S111ll9-LD 
dt. 1614192) 

RecommendalJoll 

The C~mmittco note that though the clearance of the building plan by 
the Delh~ Urban Arts Commission is a pre-requisite before approvals to 
construction plans of high rise buildinp are Jranted, their approvals are 
y~t to be granted by D.U.A.C. The Committee recommend that the 
Circumstances under which construction plans were cleared before 
ap~al by D.U.A.~. in the cascof Bharat aad Meridien Hotels, may be 
examaned and apropnate action taken under intimation to the Committee. 

[S.No. 10. Append~ III. Para No. 54 of 166th Report of P.A.C. 
Eighth Lok Sabha.) 
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Actloa ToeD 

The N.D.M.C. bas reported that iD the cue of plot of land 
at Barakhamba Road the plans were fust approved by D.U.A.C. and then 
approved and released by N.D.M.C. as under:-

Initially tbe plans for Bharat Hotel were approved by the Committee 
vide its resolution NO. 26, dated 2.6.1981. The D.U.A.C. had also 
approved the same in its meeting held on 28.5.1981 and conveyed to 
thc N.D.M.C. vide their letter No. 13(S}'76-DUAC, dated 6.6.1981. 
Subsequently the revised plans were approved by the Committee vide 
their resolution No. 26, dated 15.10.1982 and 32, dated 21.3.1984 
respectively. In accordance witb tbe provisions of unified building 
bylaws, the case regarding revised completion plan submitted by the 
party on 27.7.1988 was referred to Delhi Urban Arts Commission. 
Then the D.U.A,C. sent their approval vide letter No. SO(9y 
P-88-DUAC, dated 28.3.1989 and thereafter revised completion 
plans were sanctioned by the Committee vide resolution No. 30, dated 
1.6.1989 and the same were released to the party accordingly. Thus, 
pfCIeDtly the completion plans and completion certificate have been 
sanctioned after getting the pre-requisite ~pproval from D.U.A.C. 

In the cue of Hotel Meridien the plans were first approved by 
D.U.A.C. and then approved and released by N.D.M.C. as under:-

Initially the plans for Meridien Hotel were approved by the 
Committee vide resolution No. 41, dated IS.10.19~1 subject to the 
corrections and party to submit the clearance from the D.U.A.C. The 
approval of the D.U.A.C. was received on 28.1.1982 vidt their letter 
No. 24(36)181, DUAC, dated 28.1.1982 and the corrected plans were 
rcleuccl to the party on 4.2 .. 1982. Subsequently the revised plans were 
approved vidt resolution No. 18, dated 11.6.1982, resolution No. 28, 
dated 31.1.1983 and resolution No. 33, dated 21.3.1984. In accordance 
witb the provisions of the unified building byelaws, the case regarding 
completion plans and completion certificate was referred to the 
D.U.A.C on 28.7.1986 for their approval and the same has not been 
received 10 far and as lUeb completion certificate bas not been iuued 
to tbe party. The case for grant of compictionc:ertificate and approval 
of completion plan shaD be cposidered ,by the N.D.M.C. after 
approval from D.U.A.C. is received. The N.D.M.C. bu been 
instructed to take speedy action iD this relud iD coDIUltation witb 
D.U.A.C. 

[Miailtry of Urban Developmcnt O.M. No. G-250151l189-LD., 
dt. 1614192] 



RecommeadaaloD 
The Committee have beeD informed that substantial deviations in 

building plans had takell place in both the cases. The Committee 
recommend that the circumstances uDder which these deviations were not. 
taken note of in time by the concerned authorities for ensuring strict 
compliance with building plan may be examined and result intimated to the 
Committee. The Committee also recommend that the adequacy of the 
penalty levied may be reviewed by Government and results of their 
findings reponed. 
[S.No 11, Appendix III, Para 55 of 166th Report of PAC Eighth Lok 

Sabha.] 
Actio. Tum 

The NDMC has reported that in the case of plot of land at Barakhamba 
Road on which Bharat Hotcl has been constructed, as the deviations were 
considercd within the ambit of building byelaw~ and within the permissible 
coverage and FAR. the same were compoundcd of payment of Rs. 20 
lakhs. Similarly in the case of plot of land at Windsor Place on which 
Hotel Meridicn has been constructed, the deviations were considered 
within tbe ambit of building byclaws and permissible coverage and FAR, 
tbe compounding charges of Rs. S lakhs were imposed on the pany for the 
deviations carricd out at the site with resped to the sanctioned plans at the 
time of granting tcmporary occupation certificates (Provisional). According 
to NMDC, clcarance of the DUAC in the case of Meridien Hotel and 
grant of completion certificate is still pending. The adequacy of-penalty to 
be levied on the hotelier will be adjudged at the time of issue of 
completion certificate. 
[Ministry of Urban Development O.M. No. G-2S01S11189-LD 

dt. 1614192) 

ReeommeDdatioD 
The Committee note that even though approvals for the hotel projects 

were given more than 8 yean back, several formalities such as approval of 
Delhi Urban Arts Commission, leasing and licensing at arrangements, 
completion cenificates etc. were not completed. The Committee recom-
mend that all related legal issues should be settled by a time bound 
programme and compliance reponed to the Committee within a period of 
6 months. 
[S.No 12, Appendix III, Para No 56 of 166th Report of PAC Eighth Lot 

Sabha.] 
ActioD takeD 

As stated in the action taken note apinal para 54, in the case of Bharat 
Hotel the present position is that the completion plans and completion 
certificates have been sanctioDed after aewag the pre-requisite approval 
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trom the DUAC. In the cue .of Hotel Meridicn tbe c:ase rcgarding 
completion plans and completion cenificatcs was refcrred CO DUAC on 
28-7-86. AJ the approval from tbe DUAC bas not becn received so far, thc 
completion certificatc bas not been issued to the party. However, 
temporary occupation certificate was granted for high rise towcr (guest 
rooms) viele Committec's resolution No. 3S dated I.S.86. The temporary 
occupation certificate for low rise tower block was granted vidt resolution 
No. 16 dated 7.8.1986. NOMC had been instructed to sort out aU pending 
issues and recover the dues before comp.etion certificate is given to the 
hotelier. 

[Ministry of Urban Development O.M. No. G-2S01S1l189-LD 
dt. 1614192) 

Recommendation 

The Committee note with concern that the two hotelicrs are reportcd to 
have utilised substantial areas for commercial purposes, as opposed to 
hotel purposes for which the prime lands were leased to them. The 
Committee have been informed in this regard that report received from 
~'DMC is under examination. The Committee recommend that the matter 
may be fully investigated, conclusive action taken without delay and a 
rcpon furnished to the Committee within a period of 3 months. 

[S.No 16, Appendix Ill, Para 82 of 166th Report of PAC Eighth Lok 
Sabha.] 

Acdon Taken DOte 

The NDMC has reported that both tbe hoteliers constructed the 
requisite numbers of guest rooms as per agreement entered with them by 
the NMDC at the' time of licensing tbe land to them (that is SOO guest 
rooms in the case of Bharat Hotel and 350 guest rooms in the case of 
Meridien HOICI). The provisions of tbe licence dced do not prevent the 
boteliers from using the balance area for commercial purpose. Technically, 
hotel use is also commercial and the parking norms for hotels as well as 
offices are the same. Moreover there are no norms eitber in the building 
bye-laws or in the MasterlZonai Plan Regulations as to how much 
percentage of thc commcrcial arca like shops, offices ctc. can be permitted 
in a hotel complex. 

However, advice of Ministry of law baa also been sought. as to what legal 
optioDl are available to taken action in tbiB regard. 

[Ministry of Urban Development O.M. No. G-2S01Slll89-LD 
Dt. 1614192] 



CHAPTEIl V 

OBSERVATIONSIRECOMMENDATIONS IN RESPECT OF WHICH 
GOVERNMENT HAVE FURNISHED INTERIM REPLIES 

RecollUDeDdatioal 

In regard to the leases of land in tbese cases, the Committee recommend 
that the legal validity of the leasing arrangement may be reviewed in 
consultations with the Ministry of Law and appropriate measures taken to 
ensure that there exists no legal lacuna w"ereby it would be feasible for 
anyone to take undue advantage to the detriment of Govenment's 
interests. 

[S.No 9, Appendix III, Para No. 44 of 166th Report of PAC Eighth Lok 
Sabha. 

Action Tuea 

The legal validity of the leasing arrangements is being reviewed in 
consultation with the Ministry of Law and appropriate measures will be 
taken to ensure that there exists no legal lacuna for anyone to take undue 
advantage and to safe-guard Government's interests. 

[Ministry of Urban Development O.M. No. G-2S01S11189-LD 
dated 16.4.92] 

NEwDEuu; 
2 December, 1992 

11 Agrabayana 1914(S) 
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ATAL BIHARI VAJPA YEE 
Chaif'lflDn, 

Public Accounts Committee 



APPENDIX 
OBSERVATIONS AND RECOMMENDATIONS 

SI. Para MinistrylDe- ObservationsIRecommendations 
No. No. pa(tment 

concerned 

(1) (2) (3) 

1 3. Urban 
Development 

2. 8 Urban 
Development 

(4) 

The Committee expect that fmal reply to the 
ObservationsIRecommendations in respect of 
which only interim reply has so far been fur-
nished will be made available expeditiously after 
getting the same vetted by Audit. 

The Ministry have failed to furnish satisfac-
tory explanation for justifying the decision 
of NDMC to invite tenders for allotment of the 
land at Barakhamba Road for construction of 
hotel in June, 1976 even before the land was 
allotted to it by the Ministry. The NDMC had 
in fact moved further in the matter by accepting 
RI. 20 lakhs as earnest money from Ws. Delhi 
Automobiles (p) Ltd. (successor in interest of 
Ws. Bharat Hotel Ltd.). The Committee have 
no doubt that the eventual litigation between 
NDMC and Mis. Delhi Automobiles Private 
Limited could have been avoided, had NDMC 
waitcd till the receipt of the formal Ictter of 
allotment of land in question wherein it was 
stipulated that the lessee would not directly or 
indirectly transfer, assign, encumber, let or 
sublet the possession of the land. The Commit-
tee feel that the matter should have been 
investigated to ascertain whether hasty action 
on the part of NDMC was in any way motivated 
to help the private party in allotment of the 
land as NOMC could not have been ignorant of 
the stipulations likely to be imposed 'by Ministry 
in the letter of allotment as discussions in this 
regard had been continuing since 1974. The 
Committee express their displeasure over this 
failure. 

30 



31 

(1) (2) (3) (4) 

Since Ministry ought to have been aware of 
the tenders invited by NDMe in June. 1976. it 
remains to be explained as to why the Ministry 
did not warn the NDMC at that time about the 
likely aforesaid clause of the agreement bet-
ween Ministry and NDMC. Under the circum-
stances. the Ministry was expected to have 
made it abundantly clear to NDMC at that time 
that allotment of land would be made only if 
NDMC ran the hotel itself. Subsequent to 
cancellation of the allotment in March. 1978 
when NDMe had expressed its inability to 
construct and run the hotel itself. the Ministry 
seem to have succumbed to the pressure appa-
rently applied by the Delhi Administration and 
Asian Games Stering Committee in becoming a 
party to the out-of-court settlement with Mis. 
Delhi Automobiles (P) Ltd. in disregard of the 
legal opinion available with them. Clearly. the 
Ministry did not take an independent decision 
as they ought to have done and reallotted 
eventually the land to NOMe in February 1981. 
in relaxation of the usual stipulations prescribed 
in such cases of allot meat of lands. This only 
helped the private party in grabbing the land in 
the name of Asiad which is evident from the 
fact that only 100 rooms were built by the party 
by Asiad and even those could not be utilised 
during the Asiad. The Committee cannot but 
express their strong displeasure over the con-
duct of both the Ministry and the NOMe in this 
deal which only benefitted the private party 
even without partially realising the contem-
plated purpose. 

3 11 Urban The clearance of the building plan by the 
Development Delhi Urban Arts Commission is a basic legal 

requirement before the construction plans are 
approved and tbe parties are allowed to go 
ahead with the construction in every case of high 
rise building which would inevitably affect the 



(1) (2) (3) 
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(4) 

sky line. However. in the case of both Dharat 
Hotel and Meridien Hotel. NOMC appear to 
have violated this fundamental pre-requisite so 
much so that in the case of Meridian Hotel even 
the revised plans were sanctioned by NOMC. 
without the prior approval of DUAC. Further. 
the occupation certificate in case of Meridian 
Hotel is yet to be issued by NOMC as the 
requisite approval for the revised plans &om 
DUAC has not 10 far been received. The 
Committee are surprised to note that despite 
blatant non-compliance of plan requirements. 
NOMC has lone ahead to Jive temporary 
occupation certificates. The Committee recom-
mend that a review of the powers under which 
NOMC have compounded violations of building 
plans may be conducted and appropriate action 
taken. 

The Committee also find that in respect of 
Dharat Hotel and Meridien Hotel. the devia-
tions in Building plans have been compounded 
by charsinl RI. 20 lakhs and RI. 5 lakhs 
respectively. The Committee. however. note 
that in both the cases. substantial deviations 
have been made &om the buildinl plan. Conse-
quent upon the failure of the hoteliers to 
complete their hotels by Aliad. the revised 
plans for Dharat and Meridian Hotels were 
approved and revalidated by the NOMC from 
time to time apparently to allow them to 
construct/add structures for deriving additional 
commercial benefits. The Committee are sur-
prised that diversions which result in substantial 
modification of the basic objective for which 
land was siven. can be considered as "com-
poundable" diversions with nominal penalty of 
RI. 20 lakhs and RI. 5 lakhs in construction 
projects costin, crores of rupees. The soft 
pedallinl attitude alainst these private parties 
and the immunity with which they have flouted 
terms of allotment. requirements of laws etc. 
are all reflections on the manner in which 
violations of laws. rules and directions are beinl 
dealt with by the law enforcins authorities. 



(1) (2) (3) 
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(4) 

While deprecating such a casual approach the 
Committee stronaly urge upon the Ministry that 
the question of adequacy of penalties imposed 
in both these cues mould be reviewed and 
remedial steps taken UlJentiy. The Committee 
would like to know the concrete action taken in 
the matter within a period of six months. 

The Committee are amazecl to find that there 
are no norms either in the buildilll by-laws or 
in the masterlzonal plan replations 10 as to 
specify as to how much percentap of commer-
cial area like shops and offices etc. , can be 
permitted in a hotel complex. Bharat and Mari-
dian hoteliers appear to have taken advantage 
of this lacunae and constructed substantial por-
tion in rile hotels for the commercial purposes. 
These unplanned additional constructions must 
have yielded fabulous returns to the hoteliers 
keeping in view the prime locations of these 
hotcls. The Committee would like to be in-
formed as to whether NDMC have been be-
nefitted in any way in this regard as the 
hotcliers could sub-licence to the private offices 
only with their prior permission. If the NDMC 
have not gaioecl anything out of this, the 
considerations which weighed with them in ac-
cording permission to sub-licence enabling the 
hoteliers to gain substantially in the process and 
without any return to them needs to be ex-
plained satisfactorily to the Committee. 

The Committee also desire that suitable rules! 
guidelines etc. preacribing the optimum area for 
commercial purpoees such .. offices, shop etc. 
in a hotel campa should be framed, circulated 
to aU those concerned and a strict watch be 
kept on their compliance. 



PART-II 
MINUTES OF TIiE 14m SI'ITINO OF THE PUBLIC ACCOUNTS 

COMMIlTEE HELD ON 19 NOVEMBER 1992 
lbe Committee sat from 1030 bl'l. to 1230 hrs. on 19 November 

1992 

Shri Atal Bihari Vajpayee 
MEMDERS 

PRESENT 
CHAIRMAN 

Lo/c SGblul 

2. Shri Girdhari Lal Bharpva 
3. Shri Nirmal Kanti Chatterjee 
4. Shri Vilas Muttemwar 
S. Shri R. Surender Reddy 
6. Shri K.V. Thangka Balu 
7. Prof (Dr.) Sripal Singh Yadav 

Rajya SQbha 
8. Shri Viren J. Shah 

SECRETARIAT 

1. Smt. Ganla Murthy Deputy SeattQry 
2. Shri K.C. Shekhar - Under SecNlGry 

RE,.RESENTA7TVES OF AUDIT 

1. Shri P .K. Sarkar - Dy. CclAG 
2. Shri D.S. Iyer - Addl. Dy. C cl AG 
3. Shri A.K. Banerjee - Pr. Director (Reports-<..'tntrQ,) 
4. Shri K. Muthukumar - Pr. DiNctor 0/ Audit Economic cl Service 

MlnlJlrla 
2. xx xx xx xx 
3. lbe Committee then considered the following draft Action Taken 

Rcports:-
ro xx xx xx xx 
(U) xx xx xx xx 

(iU) xx xx xx xx 
(iv) Working of Land and Development Office [Action Taken on 166th 

Report of the PAC (8th Lok Sabha») 
4. lbe Committee adopted the Draft Report at Serial Nos. (iv) above 

without any amendment. 
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S. The Committee autboriled tbe Chairman to finalise the draft Action 
Taken Repons in the liallt of tbe sUllestions made by lOme Memben IDd 
other verbal and consequential cbanpa Irisin, out of factual verification 
by Audit and present the same to Parliament. 

n, Commillll IMn Mjoumltl. 
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